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GJJA- I JL.ijCh 	 GUhAj 	I 

	

PLICATN NO 	 ooi. 

A pl cant (s) 

e  lonc . Le nt (s) 

$ Atoate for AppllcanLs (s) 

Ad oaLe for Respobdent (s) 

:.• ... 	 ••,. 	....•. 

	

Ntsof the Regi.try 	Date j Order of the Tribunal 

1) 

\..; 

is 	 is 	rm 	16.5.2001 
oration b :! 	i 	• 	:.. 	' 

 g: . 	
j 

. 
ii. 	vide  

 F.  
1. ts '. 	v.e 

. 	.. 

Heard Mr S. Sarma, learned counsel 

for the applicants. The application is admitted. 

Call for the records. Issue notice, as to why 

the qrder dated 11.5.2001, Annexure 11, shall 

not be suspended, returnable by four weeks. 

List for orders on 15.6.01. 

In the meantime the impugned order 

dated 11.5.2001 is suspended and the applicants 

shall be allowed to continue as casual labourers. 

nk m 

15.6.01 

bb 

It)S1O1  

Member 	 Vice-Chairman 

V. 

Foth weeks time is allowed to the 

respondents to file written statemen. 

List for orders is on 13"7"2001. 

Member CM 



H 
0.A. 182 of 2001. 

1347.01 	Heard Me.U..Dag learned counsej; 
It is informed that while passing 

	

02~d d1d 1?49101 k 
	 interbn order' dated 16.5.2001 the 

nampf the applicant Ne.], has been 
mentioned though there 	10 others / V 0 
app11cantg( 	A) As such the 

benefit of interiJR order 	not 
been provided to the others 10 L 
pIc9ts. The order is e-mandaJ 

tory 'to appl4cant No.1 3ri K.Dae ad. 
others. '  

Mr.A.eb Roy S.C.G.S.C. requests 

WAI (•  \j2 	 for 4 weeks time to file written 
statenent, I4st on 17.8.01 for 
orders.. Meanwhfl,e the interim rder 

• 	 dated 16.5.01 shall continue. 

Manber 
lzn 

At the requ st of Mr.A.Deb Roy, 

Sr.C.G.5.C. 4 we ka time is allowed 

for fi ingr of wr' tten statement. 

List on 140.01 or orders. Meanwhile, 

	

'4' 	'&,A'•3 )-'7 	 4 	 the interim ord 	dated 16.5.01 shafi 
continue. 	 V I .  

	

1 (3 , 9 41 	 M em 
'In 

E  

• 	 Written statement ~a a been filed, The 

applicant may file wkt ** stztamsmt rejoinder 

within 10 days from tod y. 
• 	
'i \A 	 C 	 ,Lj8' on 16/11/0I or hearing. 

U jcei ,chajrffien 

mb 
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V OA 	No 	182 of 2001 

Notes ofthe Registry .  

V 	 - 

Date 	 Order,  of the Tribunal 

V 

V 

V 	
V  

16.11.01 	 Mr. 	B.C.pathk, 	
learned 

V :Addl.c.G.sV.c. 	prays 	for 	short 
V 	

V 	 V 	 V 
VV• 

 
V adjournment 	to 	enable 	hith 	for  

V 	

- 	 VVVVV 
productionof 	records. 	Mr.S.Sarma, 

V 

learned Vcounsej 	for the applicants has 
V 

V 1 no 	objectjo 	to 	the 	prayer 	Of 	Mr. 	V 

V 
V 	 V 

B.C.Pathak. 	Accordingly 	the 
V 	

VV 	
V  case 	is 

adjourned 	19.12.2001. 	V 

V 	

V 	

V 
V 

V 

List 	on 	19.12.2001 	for 
•V 

V 	

V  hearing 

V. 

V 	

V 

V 

V' 	 k 	
VV I V 

V 	 Member 

jtrd 
V 

V• 	

A.t 

V 

jV 	 V 	
V 

V 	

V 	

V 	

V 	

V 

30.142 	
V 	 .Ms.U-Das learned counsel prays for 

V 
adjournment on b€aif of Mr.S.arrna 

V  

V learned counsel for the applicant and 
V  

suits that he is unable to attend the 
V 

court to-day due to his personal diffi- 
V  culty. Mr.A.Deb Roy 1  Sr.C-G*S*Ci has 	

V 

no 
V 	

obVjectkon. However 1  he surnitted that V 
V 	 V 	 has been given for 

production of rerds. The applicant has 
V ), no4  specified rQods which records are 

V 
V 

disputed. The applicant may secifp 

V 	

V  
V V  

the relevant records. Mx.3 

V List on 6e3.02 for ørder s . 	 V 

V V 	
V 

•V 	 L c. V 
V 	V 

V 	 )V 	
V 	

V 	
MemerVV 

'lm 
VV 

V 	
V 



14 

0.A. No. 182/2001 

Notes Of the Registry Date 	
' Order f the Tribunal 

6.3.02 	
It has ben stated - 

ma, learned CO1fl$e1 
for the appljcnt that out.of 11 aPPlic.ants 3 of them  

namelyo Sri Kaai Da3, Sri Praka sh 
• 	 and Sri Ningthou.jam Bahadur 

Singh were aLrdy given TeMporary  / Status by the Rspondents and seeks 
/
for time to obtaJn necessary 

instruct, 
ions as regard the case of other 
S appljcnats 	'so heard 14 r. A.Deb 
'Roy, learned Sr. C.G.3.C,, for the 

Repndet.5 Co siderina the facts 

I
and circ9taflce 

of the case, the case  . is adjourned for four Weeks. L 5t 
on .4.2002 for hearing, 

- k4-- _"' 
mb 	

*1 

Heard leared counse 3.4.2002

parties. Hearing councluded. Judgment 

delivered in oen Court, kept in -' 	 ', 	
• separate sheets. 

The applicaion is dispoed of in 

terms of the order. No order as to  

costs. 
I 

bb 1: 
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CENTpJ ADMINIsTpJT 	TRIBUN GtJWA}4JTI BENCH 

Origj 
Application No. 182 of 2001. 

Date of Decjsjon,;. 

Petitioner(S) 

Mr.B.jç.Sha 	S.Sarma & U.K.Goswamj. 

Advocate for the 
Versus 

tJiQflof India & Others. 

Mr..Deb ROY,SrC.G.S.C. 

	

Adr-t for 	e 
R€ 3porde;.) 

THE HON'BLE MR K.K.SHARMA, ADMINISTRATIVE MEMBER. 
THE H'. NI 

1 Tet1er Reporters of locajper jUdgme ? 	 s may be alloq to see the 

2 To be 'eferr t 0  the Reporer or not ? 

Whether their Lordships wish to 
see te fair CCpy of the Jment 

? 

4 

Whet 	the 	
is to to 

circulated to the other Benches 
	? 

Judgment 
 delivered by Honb1e : Administrative Member. 

(p 
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWkHTI BENCH. 

Original Z\pplication No.182 of 

Date of Order : This the 3rd Day of April, 2flfl2. 

THE HON'BLE MR K.K.SHARMA, ADMTNISTRATTVE MEMBER. 

Shri Kanai Das, Casual Worker 
Working under SDE Microwave Prject.(Task Force) 
Imphal, Manipur. 

All India Telecom Employees Union 
Line Staff and Group-"D" 

• 	Manipur Division 
Represented by its Divisional Secretary 
Shri M.Kulla Singh. 	 . . . kpplicants. 

By Sr. Mvocate Mr.BJ.Sharma, Mr.S.Srma & 
Mr.U.K.Goswami. 

- Versus - 

The Union of India 
Represented by the Secretary to the 
Ministry of Communication. 
New Delhi. 	 - 

The Chief General Manager 
Task Force, NER 
Panbazar, Guwahati-l. 

3,. The Area Director 
Task Force, Telecom 
Dimapur, Naga land. 

4. The Sub Divisional Task vorce 
Telecom, Dimapur, Nagaland. 	. . . Respondents. 

By Mr.A.Deb Roy, Sr.C.G.S.C. 

ORDER 

K.K.SH'&RMA (DMN.MEMBER) 

11 applicants invoking rule 4(5)(b) of C7kT 

(Procedure) Rules 1987 have filed a common application 

under section 19 of the Mministrative Tribunals kct, 

1985. They have prayed for pursuing the issue by a 

common application. The •prayer is allowed and the issue 

Contd..7 
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of all the applicants are taken up together as they have 

sought for a common relief, namely, the benefit under 

1989 Scheme for regularisation of services of Casual. 

Workers. 

All the applicants were working under the 

respondent Nos. 2 & 3 as Casual Workers. They had 

earlier approached this Tribunal in O.A.20fc of 20(10 

which was disposed on 13.6.2000. By the said order in 

O.A.206 of 2000 a direction was given to the applicants 

to make individual representations to the respondents 

giving details of their engagement and period of 

working. The respondents ea1so directed to scrutinise 
A 

the examine each individual case and to pass a reasoned 

and speaking order within the stipulated time. 

Thereafter the applicants filed an M.P. No.97 of 20l 

which was disposed on 19.9.2001. The M.P. was considered 

on the basis of th'e written statement filed by the 

respondents, wherein it was stated that three applicants 

were found eligible for granting of temporary status and 

the other seven applicants were found inellegible for 

the same. The M.P. was accordingly dismissed. The 

respondents have passed a reasoned order dated 

11.5. 2001. 

In the present application the applicants 

have challenged the impugned order dated 11.5.2fll 

(7knnexure 11). Mr.S.Sarma, learned counsel for the 

applicants has been heard at length. Mr.A.Deb Roy, 

learned Sr.C.C.S.C. for the respondents has also been 

Contd. .3 
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heard. Mr.Deb Roy referring to the written statement 

filed by the respondents submitted that the three 

applicants, namely, Shri Jcanai Das, Prakash Kapoor & 

N.Bahadur Singh were found eligible for granting of 

temporary status and the other seven applicants were not 

found eligible for the same.. The ineligible casual 

mazdoors were 'disengaged from 11.5.2001. Mr.S.arma, 

learned counsel for the applicants, however, submitted 

that the other seven applicants were also eligible for 

grant of temporary status. No material has been placed 

before me for deciding the issue. 

3. 	Under the facts and circumstances stated 

above, I am of the view that the order dated 11..2001 

calls for no interference. The respondents are, however, 

not precluded from reconsidering the case of the 

applicants if any fresh material or evidence is produced 

by the applicants. 

The application is disposed as indicated 

above. 

There shall, however, be no order as to 

c9sts. 

H 	 \ 
kDMINISTRTIVE MEMBER 
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01 	200 	' 	© 

App lic ant ( i 

Respondents)  

1 )  
A'vOcate J0L Re3pon1-.( I) ç 

19.9.01 	 e R iindr ul 	 / 

j • 	,: ! . 

kk 
 

/ 

. 	£ S. 	 .A 	 . '.. 	... 	 . 	- 	- 	- - 

24 of the Central Iuiminist.rative Tribunals 

£rocedure) Rules 1987 praying. for 

executionof the Judgenent and order 

dated 13.6.2000 passed in O.h. No. 206/2000 

By the aforesaid order the Tribunal 

directed the raspondenteto consider the 

case of the 10 applicants by scrutinising 

records and xxx to act as per law. The 

respondents in their •  written statnent 

stated that three parsons Shri Kana! Das, 

Sri Prakash Kapt.tr and Sri N.Bahadur Singh 

'(C granted Teraporary Status and their 

case is under process for issue of the 

order. It has been further stated that the 

other seven app).icanta were found ineligi-

ble for being granted Tnporary, Status 

and their representation were disposed of 

accor1ingly. In this c.rcurnata.nCeS, there 

is no scope entertain this application 

under Rule 24 of the Central ithnini8tratiVe 

Tribunals Act, 1987.' 

r The application accordingly 3tands 

disinigsed. no order as to costs. 
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Ni I %TRi I VE fR I Y3UNPL. 

n-..pp1 :1 cat lori 	aect :lc:'n 19 of 	the (dmi niat t 1VO T 	:i buna]. 

:1 • 1: 1. E3% 

t 1. a 	the of 	case Nc.. 2001. 

EET WE EN 

i. DS and 

:1 on of I nd [a. & Os 

'U J 
I

L.?\
V  

S - 	N::, Vt. ic.ula y a 

5. n ne u r a-

6 (:re>t.ira- 	3 

7! 

Annexure 

Annexure-7  

. . 1 

12. 

f c/ 

led by 	N I. k 	 Recid No 

W12 
il 

i\.: \i37 	i:.(N( I 

Fags No 

1 to 

jz 
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2L ,25 
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F1  

F$E:FOF.:E •n•IE: cEN.t'rR(L (IDM I N :r 8TF:T I YE TR I 3UN AL  
:i_jWfFtlT 1: BE::H 

ii 	appi I ::at: I ciii ...nder 	section 	15 of 	the C:entral Administrat i ve  
Tr i. bunal ('1: 	i9B 	: 

EET4E..EN 

11  Shr :1 Kane I Des, C:c-..il t4nr!.:e 
Work :i.ncl t..nder SDE Mi crowave Fro,ject (Task Fi::rce 
:[rnh]. Menu r.:'ur 	

( 

( 

2 ( 1]. India Tel eccm Empi m::myees Uni cmii 
:i ri:i Eta f f and Sroup I! flU 

Mani pur Divis1cmn 
represented by, :1 ta Divisional Sec etary 
Shri j'mmI1:. Sungh. 

p1icents 

14 N D 

I II  The Union of I ridia 
I. r 	 LI U 	lU? Sec reta r y IL  the 

lvi .'. 	 j... .1 4: 	'. 	 .: 	 ... ., 	 . UI 	 rn I.. 	 Del hi .  

20 The Oh :1 ef General Mana.qe r Task For ce 
NEF: 	ii be:: a r 	hat: :1. 	1 

2 The Area t;iectcmr, Test:: F:rcs, leleccim. 
if .1. mId pu i- 	N a ga la nd.  

4 . 1 The Sub Div is i one]. 	"ies:: Force (Tel scorn )  
D mapur Naqa 1 and 

Rsspondent: a. 

Fi:::T I CU LIRS OF THE (PF'L... I C:(T TON 

I 

	

This 	application is d:i rE:ict:ect against the 	rmrdcr 	c:iatec:t 

I 5 IssUed I .4Iy:i respc:mndencs by which the s:zrvi CS of the 

pm1 :i cents have been soLtqht: to be termilated wi thout: first 

c:::rte I derini the i r cases in the ii ght of  the  .judment and cr der 

:teed 	13. 6 . 2000. This eppi Ice ticmn is also directed against ...... 

01)1~ 

/ 



act i on c f the r espo n dents i n not cons i de r I nc the case of the 

app ]. :i c:n ts to r 	cir anl:: 	of t: em :'r try s tat u.s 	and subsequent 

r equ 1 cr isa t: :1. on 	I n the 	light of the scheme p r spar ad pu r SUa fl t 	to 

Hon hi a Eu 	C:ou 	t. prams ju dgement and or der 

:2 L1MITAIION.h 

The appi i. cents da':: isre that the instant app1 :i cation has 

;f:.r fled within 	the 	limitation period presc:ribsd under section 

21 of 	the 	Administ:rat:i.ve Tribunal Act.1985.  

3 .3UR19DI21I21 

The app ii cants fur t her dec a, are ' hat 	the SLib.jeC t. matter  

of the 	instant 	case 	is wit.hin the .jurisdiction of 	the !"iorbie 

Tr, bu na]. 

OF THE CAS 

441 	That the appi :1 c:ants arecitizen,of I ndis. and as such 

ty are anti tIed tcal I 	the 	ri qhts pr:::tect ions 	and 	pr ivi 1E:qes 

as guaranteed 5.t.  the 	C:on.st. i tu t. ion of 	I nd ia and 	laws 	trained 

t traunder 

That in the 	instartt app1 icaticn, the (.ip.pl icant 	No2 	is 

th p 	Divisional Secretary of 	A. :1 	India. Telecom Employees 	Union., 

L ine Staff 	and croup--D 	Nacia  land Di vlsi one I Eranc h 	and 	he 

r 	:I::r  esented 	the :1 n tar sets of castie 1 	wc' r ke rs 	more part i cu ]. ar 1 y 

if lect.ed 	i. n 	the Anne 	Are-A to this 	Or :ici:inai 	Appa. :i ce.tion 

Ap": Ii cant 	No 	I is one of the cosue. 1 	1 abourars as ii sted I n 	t he 

(rlfne>':.ure'-A and a is:: s Xml I sri y si ttate::: like .that of 	the other 

apI icant.s on whose behel f the i.nst;nteppl icat. ion has been Ti led 

the applicant No :2 	cc::rdi npi y the cause of act ion and ...a I ia '1 
I. 

scAght for by the app I......ants are same 	Thus the 	I nets n 

app 1 :1. c ants p r v that 'U hay may be all owed to jo I n to pat. her i n a. 

siqI.e app]. :icat ion invi::!.:::inq rule 4(5) (b) of CAT (Fr'ocadure) Rules 

1. 41  7 to rn ir' i : i 	the number of 1 itiqeti on 55 well as the : ost of 

MI 



~k 
1 	 .pp1icaticr1, 

h A 	I :i:.t 	::crtai ni ng the nan :s. and 	part. I • :UIarS 	of 	the  

i ap p licants is a nn.exrd h rew i. t h and ma :E ci as ANNE 

	

Tha t 	t l°- E! 	CiSLt 1. 1 bcu r er s whcs: :1 n t:e :s t ' 	 are 	I 

:td 	:. n 	the :1 ns+.;. &nt. a ppli cation were 	a I : . 	ap point e d 	:1 n 

- 

.a. r ioLts 	dates 	ranc:i rc: from 199 onwards o n 	C:aSL: I 	basi 

pi :i ::an•i:.-; 	are at r::rsE:nit draw:L nc thei r waqes under 	(C:I 1 :7 	pay 

. I : ps 	w h I ::: h w I 1 1 ahow tha t t iiy a ra c ast.a i worke rs  of t he De:p t 

•1 T: I '::ommun i cat :1 on and hence t he ipp li cants pray 	for 	a 

:j. flE:. . i::n 	to 	t ha 	reç:c:nc!erts 	to 	p:V'rCJUiE 	all 	t t€? 	YB IVrit 

::;dume !' ta a t t he time c: I h earing : f t '.a casa 

. 	 .

..F cr 	better 	app r ec :i.at ion of the f:ct.ua1 	posit ion  

(E.-ZlIv i c es I::a r t.  LC Lt I a ( S 	? 1 1 C t ad :1 n t he A nnexure-A may be refe rred  

c.: 	Ibe?y a r a 	s t i 1 1 :::c rt i r.t I rç j  n 	their 	res pect i ve 	pcs ts 	aa. 

'1 1 e:.:t.ec:1 i.n• t he (ine: .ra 	1; :1 1 1 datc 

That some c: 1 the si. ml 1 a r 1 y a I t; ua ted amp 1 oyees be 1 onci i rig 

a t.he F::csta I Dapa tmenL ha Ci app roe a had t; he Hon b 1 a Supreme C:ou. r t 

or 	di re::t ion for raciular isat ion as has been prayed in the 

ntant appi i cat ion and the Hon ble Supreme Court acting on their 

r :i 	Fe 1. 1 t :i on 	had 	i ssue d 	car t a :i, n 	di r eat: :i o its 	I ri 	r eca r U 

egiblarisat ion as WE 11 as cr ant. o i'.emj:)orary statue to t:hose 

a 1ta 1 	1 a b;:::u rare c: I t he . De par t me n t of Poe S 	I t. i. S j:::e vt. i ne ri 1; 	to 

erc ion here that a la:im i no similar benefit a c4roup of similar ly 

itha ted am t I oyees under the r as pc: n cia n t a :i a o I Da pa rI: men t c: I 

e1c.omcrun:ic:at Ian had also approached the Hon ble Supreme ::ourt 

a similar direct ian b y  way  of 	NI I nc wrIt petit ian (C : 

:298/89 	Sopal & Ore. Vs Union of India & Ore ala 

r a 1 wi :1 t pat I t ian i e 1216/86 :1249/86 at c: I n t: he afar esa :i ci 

r :i :: pet it ions the Hon b 1 eSL.tpreme L:ou r t was p1 ea:;ad to pass a 

i m I a r d:i r ac: t. I on to the r esponde n. t;s au t hair 1 y to prepare a 

NMI 



E;'I: r1rE: cr. i rational basis for 	 r E t I ::F the 	 :1. labour2rS  

f a r as possible, who have b:E r wc r :: I ng mc: r: t. ha n one ye r in  

t1c •r 	Y espet iv' Posts, F'ut. to .iudcnent the C ic t t5f 	Indi 

I'••i r; i: t• rv 	::: f • Communication, p r epa. rcd a scheme I ri 	the 	riam: 	and 

s.yik L:cL;:i 
of -r r orrv Stt•us and 

A gWarisation)Sch2M2 I 98's and.th2 -anie was ::cinmu n i ca tc: vide  

ic•t f:L;r 
N: . 269 1ø/E9••-•STN dt:d 7 1 1 S': I n the s:ha'mE Certain 

banaif :i ts g r an t ci to t: ha casual I abcu rars such as ccn fermer t ci f 

r a r y S t tua Wacie: .i and da i 1 y  Ra t a. w I t h re 1 e rer ::: a to m :i n i mum 

pay .:::a.1 a of recuI%r Gr::uI::-D :ffiSc:a1s including  fl(/Lj Etc 

C:1 :i ea. o I• t h: H:::i b I a Su : rEcne Court order and t he a bo\'E! 

miit loned 	SCr?fl)E are a r na>:a!'d herewith arid marl:ed as 

(NrjE:x•LJF;:E:-•• i 	i ::: 

4. " 	Tha t as per 1; ha C•  na::u r e:2 scheme as well ast ha 

01-01tions I suscJ • l:Dy t: ha H::n b 1 a 3u p r :me C:ou •rt. ( (nn 	. ra I ) 	the  

c of t he above a np .1 :i Cant ear are ant i t I a c:i to be c cns i dare ci for  

gr.pwq c ft he banal I te des: r :i bed I n t has c hems 	The app Ii cant 

arEln pc:ssese:jon of a l l the quaJ iii cat ions msnt:oned in the 

sa ci scheme as we lies in the a fo resa I ci v.er di ct o 1 1: he Hon b Is 

Buyr eie Ccu r t and mc re sc:'eci I ice I I y: in the dates de..cri bed I n 

the :flns:'Lre..-.; may be refereed to for the better eppre: let icncf 

thE f actual p051 t: in1 

4 EL 	That t: hc: r espon dents aft. er  I a euanc: a of the a. 10 rese I ci 
sched 	issued further clan I icet:jcn from time to time of which 

meni; I nmav be made of ]. at. tar No 2694 /93 STN 1 1 cia ted 17.12.93 

by h I c h i t was s t i pu late ci that the benefits 0 1 the scheme shou 1 ci 

bi oferyeci to the casual 1ab:urey - s who were enciaqeci dun inc the 

per i..'tj from13.3.85  ('._ 	 - 

The apo Ii cents cr eve leaves ': 1 the Hon b I e Tn I buna I to  

pro iu a the sa I ci cr den at the I me of lisa ma of the case 

4. 7 J 	That on the other hand casual workers of the Deitt, of 

4 



Fic)s:t;s who were effli::) i cyEd on ::' 	: ..: . . B'E; wer•E? E::? I 1 I b I e to . be c::n fer red 

thE:1 tB(p':.Y;iV status on 	 :k.;fyi. 	ct':r el :i qible :cnc:i t. i':ns 	TI 

st i bula te d da t ci 29.11.89 has now fu t.  hE: r be: n e x t ende U U p to 

i; 	c: 	pLuart. 	to a •judcmert of the ErflkUi;ifl Eench of 	the 

ble 	••N :iL Ltri:L 	:Lvered on :t . 3 9% i n OA Nio 7%( .../E4 	Pu su&nt 

to t he ea :i. d .judcme ii t de I.i\'e red by t.  he E:r na k I am Bench 	Govt ': f 

I :1da 	Mi nistry ':::'f Ccmmui:i. cat ::n :it.ed letter 	N: %6-%:2/92-SFD :c 

ctcl I I I 3% by which the beiief :1 t; of ::onfer I rg temporary 

S . AS to t ha casual laboure rs have been :> t:ercJed u p 1: o t he 

YeCL.titees up to tha 19:93. 

C :py 0 f t; ie aforesaid i t te r cia t Er d 1.11.95 I e annexed 

. 
h e r e w :i 1: ii a n d m a r ::ec: aa ('NNEXiJF:E3. 

The app 1 :i c.a ts !'iav: no 1: been a b I e to e t h :: I d o f an 

ai. i !:-n  t i : co py o f 1; he ea :1 d I t t: er a rJ ac c: :::r d :1 rc 1 y they pr ay fe r a 

ci r e, .: t :1. c nt::f.: r :: du :: a an authenticated c :py o .1 thee ame a t the  

JmJ  of hearing ci• 	e :i netant app]. :1. cat :icn 

4.8. 	Tha tt the benefits of 1; he a for ec :i ci judgment 	and 

ci:rcQlar o f 8ov t a 1 I n ci :1 a i a r e c i red t a be ext en do Ci t c: the 

api ;  canto in the :1 notan'U app ].i cation more Sc when they are 

siid. ar ly ci r cumst.an:.:ecl with that 01 the casual wc:rI.::ers to whom 

i: i'e• j t. a have been cr ant ad and present; i y working I n the Dept t of 

Posti.As stated above bo tb the Dept ta are under the same 

Mi i t r y 1 o the Mi n I a ; ry of C:cmmu al: at ion and the aeme were 

pu s ant t a the Supreme C:cu r t aju ciqmen t. as mont: I ::noc:Iabcve 

Th r 4 can not be any ear t h I y reason as t owhy the app II: ants 

a h I I not be ox tended t he same be no 'Ii to as have been c; rant ec to 

1; hc lasual labourers work nq in t: ni' j ) ci'1': r c 1 

Tha 1: the app 1:1. canta state that the :a..ta I 	I a bou rers 

in the Deptt. of Tolecc:immuni cat :1':: na are sim:i. br ly 	si tuat:od 

jej
that of the casual wori'::ers wor:: I rip in t:he De:::tt of Pc:sts 

 cth the casesr obevant schemes was prepared as per the 



di'Ec:ticn 	of 	the 	-k::r'i ble C::u.rl; 	del iver e d 	tei r 	ju.dcniert 	In 

r'1; pe C. t 0 1 t he : asu. 1 wo r .:: c:r:. I r' t: w ' Dent t c: I Te I ec c:mriun c t I cn 

fo:
~ 
glow i ng ±. hE: •jU c:IcImEn,: de I I VE! r ed i n respect c: 1 c asu i wor k e r s I n 

t: Deptt. ::f F:: ::.ts As stated ear ...ter both the Deptts. are th e  

:I je: Mi nistry 1. e Mi nistry of Commu n icat ion. The efcre tFere is 

prent dIsc: rI ni rt. :ic:n :1 n rspect; of :ot:h th:? sets of CL1 

: 1 t 	• 5 thE:L(gh •  wc,y::j nq under the same MI n:.try 	I I is 1.:ert :1 nerit 

tci rn 1: i n he re that ; 	casua l wo r kers 	the ie :t t :: f Fc; t .  on 

L bI ni nç; the Temp o r a ry St:t1,S are g ranted much 1 CiE L)nef :1 t€d 

1:4 .n the casual '.orkers of the Deptt.of Teleccqpmuni ::.t ion 

3 :1 I I a. r be n f :1 : ; are y qi i re d to be extended t : the : a;ua I 

LI Q~ ker scfi;hE Deptt cf T?IeccmmL • i cf: ion having re gard to the 

:t t: bot •i t he D :)t t S are under the same m ini s t r y andt the bee :1 

1::dndat. icn  of the :cheme for .: th the Depttt: a e SLpre:me I : urt s 

/ 	

: 
•; c•• cie n 1: re ferred 1 c: above. I 1 t e casual workers : 1 the De p t• t o f  

WIN can be qranted wi th the benef its as enumerated above based 

Sup rams Cou r t s var di c t there is no ear t: •h I y r eascn as to why 

IL he casua I work era of the Dsp It o f Ta Is commun :i cat :1 on a hou 1 d no t  

I5 x tendod w 1 1: h I: ha a :1 in I I a r bane f 1 1; a 

z. Thatt he appl I cents stats that the mat tar relafing to 

i. Ifinc uçi 	of Oroup-I) posts came before the F:eioneI Joint 

Sod uI tan:::y Meat I nq held in Sh ii Icnq on 28 ii 95 under the 

rmanship of Shr I V F. Si ncih Ch:ief General Manaqer ,  N E, 

i I rL Is I n the a foresa :i d meet I nq i nc I ud I nq She i rmen there were 6 

com.etant officers and :11 union members from the staff side 

çresent to discuss the welfare 01 the C; a i;l /C:onf ractua I 

Eimpl oyees :L nc 1 u d:inq r aqu I a r I sat :1 on of roupD Emp 1 oyees ft er a 

deti led discuss:ion a dec isicn was taken for one time relexat ion 

of) Sr oup-r.) rec r ui t rnant and to the 1: ef fec I: bc t h 1; he si des off c 

le j ap

4  d 	as wet l as at If si cia dec i dad to approach Di rectorate for 

p r opriate   ste pa 11 



. 	
:::c::' 	of 	M:i. nu.t.e :•, of the 	af!::reai d 	Reqi.r1 	Jcii nt 

'•• . I ta n::: y  M?: t. i ic:j ck t;d :.:P. . I I 93 I s annexed he rew I t h  

markeda• 

	

Tha 1; 	pu Y:UaF1t 	to a f::' re.F:  I d a q reem: nt C 1 	t. tiE 	mEEt .r 

q0th the s:i de appca:: i -  : c I the C'i rectorate and as per 	I n.t vi.ct; in 

ss led •. c the c:; :1. 1 9err I Ma ra q: r 	Te I e:: cm a letter was issue cl  

.96 whereby 40 posts c I Da :1 1 y Rt: e d Mazdoors unde r t he 

qi i .f 	eIe•r . 1 Ma nge r 	I €-::: cm 	N E C: I r :: I e have !:.:e:en 	d :i s 1;  i bu ted 

•! :. x suL••;j ;at :1. :: n i :i. nc: ]. ud:i. nc Nagaland, SS( As per t: 1e a fèresa Id 

d 
I 
 is pribution 50 pcs t s have been allotted under L h? Nagaland  

D:ivs:ic' 

:A cop/ of the •i.:ai ci ]et;;e:r c:Iatecl ::% 7 3E is anr'exed 

he r ew i 1: h 3.F1drna r k e ci a sLA,.  .: 

: . 	Tha t 	t he applicants bc q t 'st.. t i 	t a 1 	i nv .i ew c I 

"oVesaid schemea as we 1 1 as the verdict c I the Hon b I e Su p erne 

c:b.: . 	t h€y are entitled t: : be r e çu I r :1 e d more so w he n t he r e 	is  

On e •. n t. 60 vacancies (: ne: x .v e 5 1 e t. 't;e r I 1; i e pe r t i. ne nt 

td ,  mention here t: ha 1: 1: he :i not her Div is i on:.:  ii 1< a Mini pu r M:i cr am 

a t . he process has :t ready been f. r ted Hciweve r t ha a p p 1 1 cant a 

J
t1ei cvi:;1 t f:' the ci. cf the resi::onclants the rR:r:r(&i1-s 

v shc.wn their ha]. p ]. aesness of dci nc t: a Sc i n abse Fl ce of any 

or dir act :icn from the 4cn bla Tribunal 

44 :L 31 	That 	t. he Applicant Nc 2:in vi aw of 	the 	above 

dic :imi nat ion 	in raspec:t Of the appi I cents reflected 	in 

r e-( 	w cr 1< :i nq under the Rae pci n clan t. No 	de 	several 

e reien tat ic ne to t he auth: r :i t:y ccnce r ned .1 n one of the sa I d 

retir se n tat i one t: he a. r :i evanc as of the app ii. C ants on whose L:ieha :1 i 

t hi s a pp Ii cal: 5. on is made a I onq wi t Ii home cit hers have been  

re . !c ted I n the sa i. ci r:::iresentati :r :: apart f rcim the cit her 

qr . e i ani::es i t was pc :i nt:ed out t. hat. there are at 	least 60 

vagalcies and at f.:: 1 a sent. t: he De p tt. CC: iC Er na ci in t; he nee cJ of  

W&"\ 



f 

61 	

1~1\ 

i.r_1 U p•  t c:n: 1 :yees 

( c'::tpy 0 •1 one of the r.)::re.ntat icr dated 3 2 98 is 

I 	 n !'•e A•  C! 	he r e w ith a i d m r 	d •.s 

. : 	.. 	Th t. the a:::: . ti : . r• t: bcc t c: s t e i;? 1: h: t 1fl2 k inc. a 	si m il a r  

r ra, yer 	a c r:up :: f ': :fL:. 1. wo r 1.: e r s wo r k ing under Assam C: i r c: I e 	had 

.:pioachEd t .i s 1cn b I e T I buna 1 by w ay c. f 1 i 1 1 rç 	OA Nc :299/96 

; ric 3121 :2.1 96 ar•ic:t t. h I ; Honible Tr i buna l pleased to 	I 1 :::w t he 	a 1':: r e- 

a .L : .. pp I :1 c . t i ::. on I 3 3 97 by a :::cirm::n .ju cgmen t and o r d:r 

c c'py ci f the said c r ck. r cIa tad I 3 B 97 is 	ne :e d 

w :1 1 h arcJ mar :: :?ci 	tS iii'.NI!EXJiE7 

Tii.::•Lthe appli cants statethat :i ; is settled pcsi 1; ion 

c: f ~; la w that when sole :r :i n:: :i p 1 es have I a i ci dcwri :1 n a cl  I ye n c ase  

th. 16 p r :1 n i , I es ar e tO c:u :1 re? d t o be made app I I ':: a L 1 a to o t !: 

.. ifi :t I a I y s ituate d : asEs w :i 1: h':::u t 	r e qu I r :1 n q t hn t o appr oach 	t he  

h':: n 1: a Cour t aga in a i d a qa i n Bu t I n sp ite :: I .judcemnt c f 

Hyrilble Erna k u lam Len:::i del iverecl in reepect: of casual labourers 

OF apt t of Posts t. he Dept t of Tale commun i cat :L on under the same 

11.0 s try has nc t yet a :: tended the bane f i t etc the casua l 

]..ibourars work np uncJar them .1 it is nc!tewcrthv to ment. ion have 

t 	
411 

the respondents have now issued an or der dated 1 9 99 by 

he bane f it: of the schema has :nev'1; ended 1; 
/ H 

r i4c rLi i. t's of 1 

ccç.:y of the sal d order dated 1.9.99. 	is anrteed 

her ew I t h and mark ad as ANNEX URE-E3 

T ....at 	the app]. I cants state that i. n a nut shall 	their 

who 1 i.: q i evanc as are that to e: tend the be nef it of 1; ha a ic r esa i 

s c NJ 1 ] as s imilart reat men t• has Leen q ran cJ to the 

ca.ul workers working under Dept ... of Fcst:s in reqar d to 

t rad ing them at par wi t h the ct her s I m I I ar 1 y  si tua ted amp I oyees 

wh: ave been crantec:l wit: h temporary status 

:1. 	 That 	the app I I cant h:i. phi Ipht :1 nq 	thai r 	aforesaid 

W,  A`11-1 



r 	nc as 

 

made several r a C.S t. a to t: he a.'. f; ho r I ty concerns d but  

e y I I 	dad no r esu I a ± n p;::si. t; I vs 	Hay I nq no  ot: hE: r a]. te r";a. t I 

h 	app I I cant pre ierr ad OA No 20E of 2000 be fore the H: i b] a 

r i1:unai 	Th I-ion ble Tr :1. buns]. after hearing the part Lea to the 

r c as c:I :1. n c: was p 1 ese ci 1: :: cii a pose c: 1 t he a a i d OA v I de I t a 

uOgment a fl ci or cia r d tad 1 3 6 2tØ directing t. ha r as pc n dents t c: 

:L :c:se c: I the, rspr eser t t: I ::n f I I a cI byt he a. pp 1 I cant a w I t h 

p4aking :r dEer a rid t c commun I : ate t he ;ire to as c ho I t he 

p]. I cents 

I 	I: i'c said 	judgment, a. rid 	cr cia r 	cia t ad 

3 6 :(lø I a anna:'; ad herew i t Ii and marked as 

,. 	 I' 
ifr.::'i 	Er::r. 

-1l4:u 

' 	
T ia1; 	on pu r sus n 1: t c: t lie as. I d Ju dçrne n t s i d c: r cia r 	date ci 

3e:ci•i 	of 	the 	ap:J 1 i cents 	l::ra f:r r ad 	:1 ncJi vi dual 

Lpres

!:  

E entations 	cIa t';eci 	1 8 7 2:ØOD 	to 	I: he 	c: c:nc: a r re cJ 	an I: iic:!r :1 t y 

. 	F 

L'Slion

ni 	fc'i° 	::::ria:1::ir.a::1::!r -:iI::I aIr c:t; 	I.i; 	ri::.1:c: ,J:rtli 	i;:: 

 here 	that 	a]. I 	the 	applicants 	i. n 	the:i r 	afcrresai d 

a r.:resan tat I o 'is en: I ceed t I is relevant cicc:ume 'it a such as Work i np 

der:; :L I ± cat as Educ st'i c' 'ia I C:e rI: I I :L cats etc a nd su bin i '1; t a c:I the same 

J o 1he ccn:erned ....tthcr It lea 

C:c.p ± as 	of 	one c: 1 '1: he 	:1. cIa nt :1 cal 	r apr seen tat .i c. ns 

cia ted I 8 7 :28I3l is an ne ; ad l'i raw :L 1: Ii a rid mar k a ci 	as 

(NNEXURE--' :18 

That t: ha real t 'r the app lic:: ant a were under the, bc na 'lids 

p'ess I c: n t hat Me& c: sass wcu I cl be c cns :i clara di for pr ant of 

t:emborary ste tue 'arid r egu I a rise t ± on under the schema 	but '1: I 1 

datf n:: ti :1. rip has been c cmmu n :1 c a te?d t c: any one o I the a I:: p1 I cents 

K s notewcrti'y to mention hera that the appl I cents after 

wJ. ing for a I:: rip time spa in apprc:ac:hedl the '-icri 1::Ie Tr ± bunal 	by 

wafi of 'ii 1 :t, rp M:isc Pe'I'',L'I;Icri No 97 of 2081 In OA No 206, 	ir"vc.k±np 

34 	of the C,:T (F ) PulsE:. :1987 	fc::r e>'ecr.tt :Lcnof 	the 	sal ci 

we,> /1 
	

IN 

f 



I 

.Lu:1c:ment; and • c:r der ct:ec 13.6. 2000 .  I n the 	 j. ci M F 	the 	H::n b I L. 

f ri buna l has b een plea s e d t ::: I ••SLt• u::: : j ':e 

That the res pondentson rc::i :t of  the a.:j cJ not :i. c:E fr om  

the H(fl L:1! Tr :i buni in '1:1 e MF No 97 o f 2MOK 	1j:I a n crdr 

. ':Ci I 1. 5 2:(Z'Q term inating th e 	:.E VV •1. :::E.:. of •t; !"'! 	applicants 	w 	- 1 

, C$ :2cc?, i . 	 I t; is :::? t:ir n : to men t i on 	E t; 'L . 1: :•. !1 1:; •16? sa id c i• ch2 

h::. 	becn 	c 	me n t :i ci 	r e q. r ci i r1ç;i 	d isposa l 	o f 	t 

.1 p rese n tat ions f I I d by the a pp licants. The es::icn1ents have no t  

y t: 

 

im p lemen ted the :. a judgment and C Y' Cie r da ted I ; 	 n ci 

A  :c tw::n t he r espondents have i •;sud the 	 :1 	I mpi.tcned ciy de 

c?;c.T 1 1 ,: 3 , ::cc. I •ter :1 nat i. nq their se r v ic es .  

The C::py of the 	icent :. ai :: im:..gnd order 	dated 

i I I 5 2ø. I 	:1 s annexed he ew I 1: h and ma r I:: ed 	as 

, 	

(;i\ti•\IE: x 	:E :i. 

Tha I; 	t: : a pplicants ;:::E:: to  s tate t hat  t: he 	r s:': [I CiE!••t 

i••iae :i. s.ued the :1. mp..qns d  o r der da t sd :1 1 	2ø 1 La r in i na t I nq 	$hei r  

• 'E Si :.: e 	w e f 	30 .3 .2001.  it is nctewc:r'v to mrit: ii:: .r isr: 

. h: 	rs1:crden t ; ilavE-  i i5UE d t •i : 	r de t-  c .1•t.e rffl j flS t. : cn .jL(• 	 aft er . 

th ! recej::t of the nc.'ticc from t.h Hcnb1c: Tr:i.bunaJ. in NLF No 	::J/ 

:2f3G I as measure a f pu nishmen t. The r espondents have issued 

he, cc :i Ci cr de r 	c 1 tsr m i nat :i on Ci& t SCi 1 1 6 2f :1 on I y 	I: a 	the 	7 

n) apn I :i 	t;s. 	hcweve r 	1: he rec 1: a 1: he a j::ip 1 iR3. n t.s are a 1 so 

pehendinq the:ir terminati:n in view of the aforescid :impucneci 

cc on on the 1.::!a rt c. f'e respcn dents 	Present I yt here a re 

vacant poscs sarjct:[flccj by the respondents and the 

a 	can ye ry we 11 be cc:: ommcda 1: e d :1 n t hose post s.  

4 2. 	That the app Ii cant be:s to StS!te that the respc:ndents 

acted :111 snaIl yin :i scu :i nn the :1 mpuqneci or der m:reso when 

s r 	has been a jud gment and or cier passed by the ilon b I e 

I t :i a nc t ewor thy to men t i:: n her S t hat t he cc :i ci .j u d çms n 

arId 	de r dote ci 13.6. 2000 is vet to be :imp I ems n t ci and CiU ruin t he  

i 
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p -  dency 	c: 1 the said :: cns I d: r a t i. cr t: he r esperid€ i t :. have issued 

th 	i.m:uqnec:L order dated 1 1 5 2øJ, 	In fact the corcuc:t/act :ic'n of 

1; 

 

respondents :1 n issuing the :i mpLk ç:' e d order :i E per S? illegal 

;:I1 c :::n tein pt. ucu: 	1 r nature and henc e same i s I :1 ab 1. e t : 	be se 

aside and ::uashd. 

4 	 That •; he applicants beg to state t hat: the r.::iondeni:;s 

ar . 
	:::vE:;€nt 1. y mat:. I c ar anements for fi 1 1 1 ng up thc ' ;e Eø 	posts 

ofli Cr• D Mazc:ccrs within . a sict time and it is also :irrt 	that 

I 

th6l cases of the a.p::i i caiit:s wi 1 1 not be consi derci for those 

p:::!ss. 
	:nci • c::2,m 	cut-si. rj5yc::. 	. qoi. r: to 	e 	a)::o:inteci 	in 	these 

i::: :'
. 	 I :w 	:: 1 t I'e a I ::i ass :LcJ 1 . c f . .ancI 	: i r : urns ta n::es 	t he 

appl I cants pray for an i nter :i.m order dir act i nq the res::::;ndents  

to 	f :i I 1 up any va.:ant :csts I nc 1L.cLL nc thcse 60 sa i:: . :icfned 

:::!sts 1:j ]• I dipc.;a]. of ':-j s application with a further 	cI:Lrection 

to the respondents not toci :i senqa qe the pr eac  nt app I ic ant sand to 

a lciw thc:m to cc.nt .1 nue In t.hai r rea::'ec:t lye ç::ct:a as an :1 nter im 

cncu re 

IL 

5 1 	F::: r 	that 	1: hrde n :1. a]. c: f benefit c: ft he cc hcmc: 	to 	the  

c 55L 1 	1 ai:c'.a r a whcm the a pp 1:1 ca nt:s un ion represent 	:1 n t he 

:1 rs t:n t 	:ase as well as t he :1 mpuctne d or cier dated 	11 5 	:1. 	:1 a 

pri m 	I ac :1 c• 	:1. ]. I a qa 1 a rid ar b :1 t r a ry an ci same are 1 :1 a blat to be sc t 

saich. anc:i quashed. 

S 2 	For that it is the sett lec:i ]. tw that when 	some 

prindiples have bce ii 1 a :1 ci dc::wn in a iudqemcn t: a :1: tend :. fL" certain  

be flEX 1. t S to a car t al ii set o I amp 1 cyees the sa i. ci be nc fit a are 

r equ r cd t. o be a un liar I ys :1 tue ta Ci amp I oyaa w i t. hcu t raqL :1 ring them 

to proach the court ....si nand aqai n The Central Gcvt. c.houl U 

set q 
I  h
r example ci I a mci cia 3. cm p 1 oy cr by a : ten di nq t he as i. d bane 1 :1 

4.. ..... 	 4.... [L..• 	 ... 	....... 
.t 	 ....... 

N 
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3 : 	Fe.) r •  ' : 	; t: iE d :i. S c: r :i m i na t; I cri me t e d cu t t 0 the 	1flmbE r 

. 
if 	the 	ac::i:.1  :1 cari1:. L1ij:n I n n c ; extending the 	be:nef:i 1:s 	of 	the 

:S cheme and I n n:.: : treating them at pa r with pLE:. 1: 1 emp l oyees I 

, iolative : • 	and 1E of the Constitution of [ri::i.1 

:t. 

 

For 	a ': t. ic respondents c: u 1 d not have dc p i . i \'E d oft 

btref .1. tF of the aforesaid scheme whi:::h has been applicable to 

• fellow emp1cyLc: : wiich is also vi:::ia;ive of Article 

% of the Constitution of :[i:J:i. 

5.5. 	For 	tha t the j mpuqrci cr dE. Y d&tE:d I I 5 2i i . 	pY :i ma• 

i. 	I 1. i:?ct.: I 	arbitrary 	and violative 	of 	the 	pr i r: i. p1e; 	of 

rptural:  justice 3. ii ci hence the 	 i .; liable to be s;: t aside 	a r 

uashed.T h? said a :: t i : n of the respondents. I s: 	:. t. a reasoned 

I Iction sc: far it relates to the c: i a :i n c: f t he app I I cants mcE 	in  

1 	f:ç j i..•r• E?:) •i ••  cer• t 	U :1 c. r 

Ind

r••.... 	h::tt t 	im.0 c ne ci c:v cJ&: r c:I. te ci I:1. 5 :ø1, I 	I11 c'iI 

 ur• ID :i •i; r• y inasmuch as same has been pasped without disposing  

c 1 t. he rep r ass n tat: i. cns. as di. re: 't;e ci by the l"lon' b Is T ri buns j.ifl I t a 

judgment, and order dated 13.6.2000 a --  ci he nc:  the sa I d Cr cia r is 

:1. a b I a t c: be se as I de a nc:t quas he d 

For that i -  any view CI 1; he mat: tar 1: ha a;:: t I cn/ :i nac t: I on 

1 t he raspc:ndents SYS not 	tej flSbl a in the eye c: 1 law and 

1 I a b I a t a base 1: aside and quashed 

That t: ha a p p 1 1 c ante dec I re t hat t hey have a :: hens ted 

. I ]. 1: he remedies eve i I a b I a t a t ham and 1;  here 1 s no alternative  

rams Cij a save :1]. ab I a t. c: t: hem 

MTTERs NOT PREV I OUSL.Y F I ....ED OR REND I ND I N NY OTHER COURT 

The app I :i cents fur t her dec 1. are that he ha a not filed 

pr ev i. one 1 y 	any a p p ii. c t I ci, w I t pet i t :i. on or en i. 1'  r car d :i. ic:! 	the 

I even: as 	:L n respect if 	j:: 	- h a app 1 :1 cat I Ofl ± 5 (fl.Sde 	be fore 

ny other court cr any c: Lher Esnc:h of the Tr'.i. bunel or any other 



be 	acim :1 t t ek::I records be 	c 	11c d 	for and after 	beer i nct the  

on 	the cause or 	c al.ees that . may bee how n a id on peruse]. 

mcords be grant f. ha 1:: 11 ow i n c 	rail a Is 	to 	the a; pp Ii c ant a 

- .L. 4 

of the 

—'H 

aijt;h::r I ti 	nor 	any 

jending belore any 

FOR 

tJnd 

:h app]. :1. cat: ion , writ net i ticn or 	eui. t 	is 

f a c t. a a nc.J c I r i.tms a r .: as a tate d a bo\'e 	the 

app ii c a nt: a most V E?aç)E'c t lu 11 y p (3.yed t hc t: t he ir%ta n tap p1 i cat :i on 

E3 I . 	To cii re c t. 1;  he respondents to e : tend the be ne Ii ta of the  

eid scheme of 1E83 and its subsequent clarifications 

f 	cm t: :1 me to 	t i. me 	to the members of the 	a np 1 Ic ant: a. 

ciu I •. 	ad t he I r se V V :1 I:: as 

2 0 set aside a id 	quash the :1 epu c ned 	or cia r 

1:1 y 	and 	toa]. ].ciw 	1.her; 	to 	coc;t :1 nue In 	thai. r 	respectIVe 

ear v I cc a ii. 11 t 	•:c :1 r 	scc. r v ic: e. r a 	r e cu 1 

" 	' c: -r ... LI ... 	 .• 	.............. I... 	................................................... 
U.I:.iI:iI...L. 	i_.H 	 jI._ii_, 	. . 

Lii 
... 	 -. 	 ._. k.i;J.:I:UJ 	vacant 

poets o 1 Da i. I y Rated mae door a w I t hcu t 	ii ret considering the 	case 

61 	1: ha applicants.  

$. 4. C:c:s t c 1 	t he 	applicints.  

other 	re]. let/reliefs 	t c' which the app Ii cantc:.... 

Ln+; i tIed to under 	the facts and circumstances of the 	case 	and 

deemed Tit and pr.  (:1 par 

Fe cc:! md 	di a pose 1 	o f 	t hi cc 	a pp Ii cat I on the 	a p plicants 

an liter :1 mc. r de r 	d I r at i nc 	the reeponden t; 	fl!:i 1: 	to 

1 	d1. san pa pa 1: ha :1 r 	se VV I c as 	an ci 	to 	a]. 1 ciw 	the:cm t. rI 	r: i_:I r: t i. nue 	1  n 	their  

raspe: : lye c,c..er:i ces wi th a 	further 	dire: t ion not to 	fill 	up 	any 

a n j 	poe. t cc. of De II y Ret; ad Nlcc.V.: cic:::r a without 	f Iret: 	cc nc; :1. dc: r I nq 

case of 1; he ap;: 1 cents 

:1:1 	 P(;RTICULF.OFLFO. 

cia tad 

IM 

._ 



:1. !.P.O. .k:. 

all" - 2. D a t i 	cy v 

FNCLOStJRES 

is sta ted I r 	I NDE X 

7;1 

Im 
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V E R 	F I C: ( 1 I 0 N 

- 	 I, 	Shri N Kul 1 	c:.j nqh' sb Late M Man:Lkchand 	aced 

bout 54 years resi dent of Imphal Man! pur the Divisional 

Secretary IEU Mani pur D:i.vison do hereby var J. fy arid st:ats that 

the statements made I n paragraphs Lti t rue to 

my knbwl ec;e and those made i. r paraçraphs 44A" 	jjt'i2t 

are true to my I eqa I ad\' :1. ce and I ha\'a not suppressed any mater i-

al facts I am also duly author lEad by the appl i cant No 2 to sj cm. 

this verf:i.caton on his hehal f, 

(nc! I si qn this van i fi cat icn or i this t h e 12th ciay pf 

May 2QL 

Signatures 

V (V 	ka&  
- SecreHW 

ii ruu. LIS-664)  
_,u, DIp. 

4Lr. 
3. .J 
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FOR C?LAL kBRE 	WORKING 	S.D.E IW PRJCT I2L. 	 -- -.- - 

- 	 - 	t u&C 

Sl.No. NarrE of Casual Labours 	of working 	. 	
Errp1oyrrrit Exchange 	Date of Entry 
eciEtrat1Cfl No. 	 - 

2. 	 - 	 S.  

 

S. 	 9.  

10 	 ai Da s - 	SDE MS/Project 	US/8C/90 	 1/3/91 	 A-17 

• 	 Irrha1. 

2/ 	Prakash Kapoor 	 -do- 	 U5/2015/89 	 7/2/92 	 do- 

3o 	 iricthcujar Bahadur Sinch -do-- 	 Us/331C/3 	 10/3/1991 	-do- 

4. 	 TakhelchancbarnNetajeet 	.._ 	. U/B/249196/96 	 5/2/1994 	 do- 
Singh. 

Wakhdm Bira Sj 	 -dc-- 	 m/13s/9c 	 7/1/1996 	 -do- 

6. 	Kayepaarn Bhabi 5 ingh 	-do- 	 3737/99 	 12/1X1996  

Sira Angouba 	 -do- 	 Us/B1770Z/88 	 8/2/19 95 	 -do- 

80 	1i3hrarn Santosh Sjnoh 	 277 4/95 	 5/1/199 6 	 -do- 

• 	Tre1c'narcbarn Biren 	-do- 	 Us/B/47/90 	 iC/2/1996 	-do- 

10 	Chinoakharn Brajarrnj 	-do-- 	 Us/B/607/88 	 10/5/1996 

11. 	Kesam Suranjoy 	 I 	Us/202C/89 	 15/3/1992 	 -do- 

• 	 I. 

A ug~ 

.• 

'27 
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Court directive Department of Telecom  V- upreme 
ICasual s w Ii: 	have been disengaged after  

M 

NN.lE.Xi.J:E. 

take :acK all 
1 

n 	:1. a 

tJr :. 1; 	Petition 	(C) No :t::.c. of 	1989. 

Ram Gopal FE 1; 	1 c:rrs 

• 

Un I 	1 	india & :n 	I:,: 	 ors Fa . ;i:i:r:Je r 	f::.. 

I t Pat. :1. t I cn Nos 1 :24E1 248 of 4996 176 	177 and 1248 ci f 1988.  

jant 	:1. q 	 c• ,i:.c. 	 Petitioners.  

• 	c.. y• C.: 

• ...I.: 	. 	* 	 . 	 .1.., . 

mom 
J:: 	have 	i: V ci C i,.( F:: E I for ti E? petitioners. 	T i j ct i 	a. 

ounter affidavit 	:beenfilednooneturns up I r the 	 i I I 	 I 
Li ... 	 CvL • I when 	q 	 ii I waited for more then 	10 T 

p pea ranceTR,f 	h1 
I . 	

I 	•: !i 	I 1 	- 	
• 	

I •. . petitions I I 1 

:: of I; ••• ? r::::.t: :. •i;L•i; :::ir i:i; •1 behalf of the petitioners I . that 	they 

re c)c:r I i • :.:t L r ciE r the ••iE:? I c if1 Department c •i t: i•::' Unioi i c: f . ] rc:I I 

as..ta :i. l..abc:u or c a nd c r' c: :: f t ham was I n emi::  I cyment: for mc:r a 	t: ha 

c:iu r 	yea r a 	while 	t: i1:: 	others i•• av•E: 	EE: VE Ci 	t CiE 	t .)i 	c: 	 three r 

(:::ar . I r1:.s t;aa d of regularising th2M I n employment their services  

aV2 	bE:c: n 	terminated: on 38 th ¶3a :: I; E:n bE: r 198 8 . ?,: I 	is 	c :2 n . c cia ci 

c:Inc:1pJ.E of the decision cft:h.Lc;; :::c.c..rt in D1:.i1y 	Pac:::i 

asual 	 i......•:.....S 	 •. 	 •. 	 !::c:D 	f1 
:1 	 •::. 	 C.: 	.:. 	 ... .L:.L CI 	.: 	 .... I 	 :1, 	 .L../:..IL:\.1.. 	 .J C:: ... C .1 .... 

qua a i. y 	a op 1 1 ::C; to 1; he oat: 1 1: :. c ner 1, hon qh 1; hat was 	ran dc:c a ci 	I 

a ae 	of r.::c:.u.c. :t E(n :: I ::::r•r:.:C 	Posts and Ta I eq rap ha L)a t::.. I; En  t . 

n dccc:! !.:yt: he counsel that I: he dccc: :i ccci .::rc 	re n c:ic.cra c.! 	I 

hat ::C.O also relcc.tEs to 	as acc.;1c.rcr Fc:ntcc. 

nd 	Tcc I ccci 	phccc. 	Dcc pa r tmecn t: was c.c:verin 	ho h 	c 1: 1 crca 	ac; :..! 	now 

cc : ccc: c: ccc has be ::i1c:cc a Separate cic::: 1::: a I; cce n t 	We find 1 cm 	a r a 

I 	the 	 ld decision that communication4 I 	to 1J 
cc :: nc:: I' 	1 cc I a :: ccc cc eve i::ecc: r referred I: c: w i:c :!. I::. hen :: c c t t icc a stand of 

:!ccc: 	!:.ccc:iL , c:crcc 
: ,t;cE:r  :::: i c: judgment this Court arc. I 

II 	We c:! :1 r a c: tt.ha r as pc cc dcc cc t a to p ccc par 	a. cc:: hccrccc 

at: Icncc.c basic: for ebccccr binq as far pcESc. I:::Icc the 
h:: have bccccccn cc ct I nuc:ucc I ywc r k i n p f cr mar a t: hen one year in  

/Y 

71 
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.i --- 
UPAI 

Ti1 

I : 	I): 

L.jC: 	IF 	::!ft; :i. 

i 	::::A . : 	ci 	t:)>i 	•t; 	'1; i. : :1. c: flE 	; 	1; 	t; 	E:/ 	t'\/E 	E?2 

'••): •• !: :i 	ii.: r 	1:; 	r 	::rc 	 ; 	c: ::.trL; 	r' 	f I .. :1\i I ; 	 t: 	':: 
:::_t 1; 	1:; I••'1k t: 	•(•; :i. 1; •L c: r 	'4 	4 1. 	t 	 l• . 	:: 	r 	:1 	i• 	 t 	1:: 

:::i 	1;, :1. t: I :: ri: 	•; 	 c: 1 	in :: i 	r 	L 	:: 	r  

j 	 :1; :::;r' I n: :1 p 1 mm 	I: ha a 

t he ::e 	t: ha cia c: 1. a :1 c: nmus 	ba t a k ar + :::' 	:t :yt am t 
 a J. ci 1 h 	r a 

	

heme a ci a. Yet; 1 one I be .1. a 1 b :. nci mE. 	mV 	p V CA t . cmi 	who 

.hava 	C::: nt: in....cum 'wor i: ci 1 cr mc: r 	t hen one yam.  

	

end thi.c; chc:i.L1 	bc: d.::ne w:i thin ai:z: 	mc:nthc ficm now 	fLaY 
he a 	r' mu I. '1: ad an 	rat: I a na 1 baa Ia the  

I t I::: rim r a I n tar ma C I t!''m a c: ha mc a hcu 1 ci 	m wo k c: 	:u I: 	T i'ia w .1 '1: 

pet :i t :ic:nam.r a a 1 a::: di. apc'aeci cf a cc cr di nq 1 y 	There 	will 	be 
or der em t a c: cats on mc c cun t cf the 1 mc: t a the 1,; t he r ma pc: ndent a 
c::unacc I 	ham nc::t 	c: bc-sen to appear cnd cc::nta:t a 	t he 	ti. me of 
hem ri. ii q thou. ci h t hey ha.vc: I :i. J. mc! a c c:i.t n ': ar a I 1 :1. day i. t 

	

.... 	,. .' 	. 	... ... 	... 	.., 	. 	... L 
J. 

New fl:: 1 h 
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r\H'.IE. XUFE 2 

: 	F?:1J.{F: 	NO. 	1 
[ Ec:VEERN.NEN.rT 	OF 	1NDIA  

. OF 	T:L..E!C)M'1U\i :r. C•:(:1•• i ONE 

: STN SECTION 

:2E9 	I ''CN 	 New 	Delhi 	7. J I .. .. 

•: o 

I •T• 
. 	 . 

h: 	Chief 	General 	M2 r? cJ(. Y• S 	r 	- i E. .: c:n  

!! 	•T.  '1 	I 	I\ft?.) 	i)E 	I 	:i I }3::cn .:: ay , .. 	ne 	: r c: 	)• I 	t: 	:1 -• . 

, Calcutta.  
Heads 	of 	all 	:t:-:r 	(c:h n 

i:jE?: 	:; Casual 	Labourers 	(1y: of Temporary 	:3 

J Regularisation ) 	E' :: 

t, 	: :: 	t: he 	i. 	c: ;1 	 .• :i : r 	r eqar d j 	q 	regu  :SLtSE: qUEH 

I 	.r :1. 	:i.c n ::f 	1 	:i ebcur 	' 	'i i cle 	t 	I s 	c: 1 1 i ce? 	I e t: 	• 	No.269  
' 

. 	I r 	' 	r' ••r ••-• ,: ::1 	 .: 	L. ... 	 . 	• 	. 	. 	f•_ 	 . 	 .. . 	 .. 	. 	.... 	 . 
Lic: 	L 	ic: 	._ J. 	c; 	 i 	if 	k 	 c:r y 	status  

On casual labourers 	are currently employ e d and have 	? E 1 CC? Y E 

c 	:: r 	t: :1. r 	.AC i. :; service 	:: 1 at 	least one 	 i 	has been 	approved  

Telecom Commission.Details i. 	' 	I i_; the 
Fh m 	I •1if• 	.. 	..I 

I 	' 

 

... 	•.. 	1. 	.: 	_. 	. .1 	•• 	j . 	I .Js: immediate 	 iI:.' 	 _. 

r?r•>f 	s•!;I•!;L: 	on 	all 	eligible 	casual 	labourers 	in 	accordance 	with  
:)r,(ZI 

. I r 	this 	connection 	your 	I:: i 	c:i 	attention 	is 	j. 	'':L ;:J 	to 

:[)_ cat: tr 	NI :,;1Ql-E/84 	E1N 	dai;.:d 	30.5.95 	wtr c:. :i n 	:L r:st mc 1.; :1 cina 	wera 

assued to stop 	freshrecruitment 	an ci am p1 cyma n I: 	ci I 	c: asua 1 	1 	bcu. r 

for a type 	of 	w::: c k 	:1 n 	Ta I 	I.:: cm 	Circles/Districts. 	Casual any 
labourers could 	be 	engaged 	a 1 1; 	20. 	8 	I n 	p c :: •j cc:: 1: a 	and 	E I a c I: 

ii. cat'; i::n c... r:'' Icca 	::n.cy 	for 	spa::: 1 1:. c 	ccmks 	and 	on 	i::cmplcct ion 	of 	the 

mi:: 	I: 	ccc c:: c:c.L'. 	I 	I a bcu i' a c's 	sc 	qa c:a d 	wa c a 	r a ql.c i. m a c:t 	t c 	be 	re 

icc ci These 	ins tructions • wac a reiterated 	I n 	0.0 	1 at i am a 

l ccr:c: 

io.270-6/84—STN dated 22.4.87 IT, / from 1 U 

Wretary of 	t: ice 	T 	I a: cm 	Department> 	respectively.(. c: : I:: y ci I cc q 	t. c.. 

1; be 	I na Ic u c: t I ca's 	subsequent I y 	:i. ssue d 	V :i. dcc 	I. h :1s 	a I 1 1 c: a 	Icc t 	cc 

22.6.88 	ic' c:ci .c's1:'c::if:c: 	:cc:ricm:i.; 	in 	Projects  
'I c. I 	I 	...j 	.1. 	,:,.. 	I, .1: 	 ••••• 	... 	•.. 	-..... 	........ 	'I 	.1 	•....... 	... 	. 	 .•. ,. 	I.. 	:•• C:. 	. 	,. U 	i... 	,i. 	....Cc:: ::::. 	'.) 	i... 	LI .1. 	ci 	. 	Li 	.? 	L 	U 	c. 

I ' 	i :icccc.: 	:'f't;i" the 	cti:D:':'ic': 	I rccc1:c.,c: 1; :.::, 'c :: 	r'i::r'cc::]. I.i 	rc'cc 	casual 

Ilabour2rs arc a. ca c:I a '1 tam 32 3 	wcc,c :t. ci be a ','a :1. 1. cc 1: I cc for c: c:: rca :1 cIa' 'r . - 

ion 	for confcarr:1nc f:mTc1''v'iv si:a'i:c,.ca.. in the unlikely 	event. 	ci 
.1. L,......., 	I..' 	"'""'"''"•"' 	,.,,,....... 	I 	' 	.. I................... 	 .1 	.. 	.0 .,..,.,.. 	'I(7 

I 	...C:::I..I:i. 	 U:iLI:I4: Iz:(_ 	CI 	C:c' 

c"aqu. :1. c' I "ccj ::cns :1 1e'ca'i:: I ca for con 'ferment :: I t,emcJ:.:mccry :tc'1:c,cc:. 	Such 
cases a hen I cI be cccl a cc'' ad to '; ''5 Ta Icc:: cm C'.:mm :1 ccc; I ca wi. 't; 'c 	mel eva at 

data ii a 	a ni j:::a m 't: :1:': u 1. ems m aga c ci I nq the El,. 1: i:: a tat-:: en 	cc ce I as I: 	t he 

lofficer unde c' w hose ant h:: c' :1. sat I cal a pprc.:va I i; he :1 r ccqu I. am 	a ncia nc:-- 

meat / nc "c ma t ' R cc hma a I. wear eccccrt cci 

Nc::....cccccus I I..a ic::1,c mccc" who has "iac: n mccc mu ft cccl a 'it cci' 30.3.85  

lshculc:i be c:i;'.ccc:'i:mcc'::' t:aml::orccry s't::a't::uccc. without c:;ci::'eci II: aI::cprc:v.5. 	from 

I: hi. a 	::: 'f'I:i. cc cc 

'T'hc; 	ccc I"cancccc 44  c''a  14 scc c:I 	a I: ha: 	:crcrcc cc nrc:' has 	i he 	c:. c.: r'ccu 

a 1 	Main ba r 	c: F :1 rca a :: a 	i:: 'i':I"cc Ta I cc: cm 	LO mmi as I crc 	v I dc:: 	N:: 

NM 



I 	

• 

•MF/78 /.3 	c:e 	ed 	27 	2 

5 Nec net 1-U C 	:1 c: rIo 	f C: 	pod i t i cu  
f be 	sc: home 	lay k :i. nd I y 	be 	i. ssid 	arid 	picnt 	f r:r ::.y 	o; re 	0 1 

no 	to t he 	pe ri c:d 	from 	I 	I 	89 	err anqod 	be fore 

I89 :.: f 	rNT 	1:1 :t F:ECTQF: 	NE.F:t.., 

P 	c: 
Id 

Vein be r 	(S : 	/ 	cii. 0EV (HF::D) 	SN 	(I P 	Ic: 	i n ICY met 
I I/IFS/1cicnrl I /SP Socs J. ./C:SE/PiT/SpE 

I ........................... ........ I! 
I 	 iIi.i...fj:.f 

.. ......................,r............... 	............ 
rIU 	
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c.NNE: x 1JRE 2 

OF 1'E:Nfl'C]F(F'( Si'("1t.JE3 (:iiI) 	 I 	I 	3 

: 	I be 	cal J.e:d : 	jrr3L 01 

Status and Regularisation Scheme a f Department c: 	1 Femporary 

S 	scheme W 	.1 1 	CC (liE 	:1. ri 	force w :i t. h a ff a C t 	fr cm 

0 .10.89. cnwc:.rc(s 

	

1!iz•:. 	scheme 	i s 	applicable 1;:: 	the 	 I\1:c::..lrc:cr 

I :'cici by th2I2f:3ci ri; cni::r;t C '1 ic: Is CC3flh(IiU ri i cat i. Cf'iS 

i nc: provisions I 1 t he a:: hems wc.0 1 ci be as UflC.IE? r 

:1 	k).E c::c. cc i c:c 	:. Ii t tiE c:rc:Llf: (.) cadres in '.'( Y 1 :Lic: c: 1''Ii c cc. 	c: 1 	the  
. c: ': iv• 	li• cri t; 	c: 	I ai(•c c::ffii3l..lrii. cc 	;:ic:: . 	•c. :c.].ci 	c :::: I LIE:. \/C:I' .1i.I]. eci

.   	: 1 	c: 	1 	1 c; :.c:L r c: 	c 	i'::i 	i: 	c:i. 	:; I cii r 	c:t..l 3. ci 

I cI c:: ;:::: I i3 1; c:: ci i; :: 1; i: cadre except in 1: Ilc: case ::: 1 appointmint on  

compassionate c : r c:t..lr(:i.F.. . : :1 1 1 t - c c. t:::.c r 1;  :i c::r c:: 1 all existing casual 

labourers. 1. 1 :1. 1 1 :1 r: the c]. :1 c:i. L:i. I i. t' c:Iiia. 1. 1 1 ..cEt; :ic::ri prescribed i i 

He r a I e\'ari t Recruitment Rules. Hcweve r regular Gro up D .z .l....; •f 1 

ren:iereci surplus Ic:: r any r eascn w ii 1 have p :1 c:r c: I a :i ci 1 cr aba.c:'r p 
t 1. an a pa i nat; the existing/future vs. can ;.:: I as I n the case of 	I I I I 

a I:: a c: 55 . ..1 1 a 1:::: ....r a r a I: he r a cu I a r :L as 1; ic:: n w :1. 1. 1 be cc na :1 de red c: I y 
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:1 	ci:i, t r y c: I 	Oc:mmU a ic at I :c as ....i\'e 	not 	i::ic:ica' a 	given 	to L.  he 	c: a SLTS. 1 

ah a 	cc; of the 	a pp 3. :1 cant a 	Un :1 oncc 	The 	app 1:1:_an tc- at at a 	I: ha I. 

uWjuant to 	t:  he judgment 	c: 1 the 	Pi 	5? :'; 	C.:::::c..T C I: 	:1. nc:le :11. yr a 	c: c:t 	c: asu a 1 

sap Icyrid uncic,:::r 	Fc.:cctrrl Daprtcccc1: 	vs 	Union of 	I nd:ra 

rk 	rep::::rte:ccl i. a 	( 1988) 	in sac . :L22 	the 	i?I pax 	C:c:ui -  t 	di ract:ecJ 	the 

cc 	1 1; ma L 	.. o pr 5: f: a r a 	c:rsc: a ma 	1 i: r 	a :so c : t I:: n 	o I 1; ha 	casual 

abc::.; rerci: who were continuously wc:r 1':: i rio: 	:1. p 	t he 	department for 

one year 	for qivi no 	cartai n 	bane 1:1 ta 	Pic::or di naly 	a 

c me 	was pr c:r? f:ia re c.i 	by....... e I) spar t ma a Ii 	of 	E:::r ta 	granting i:ia arc 1:1 

IN 



. 	 . 	 , 

j iC- C sua l laboure rs w c h• d rendered 210 c:L1 sc .  se r vice I n 

Yea r. Therea fte r many wi:i t: pe tit i ons had :ee? n I :. I e ci by the c:a . I. 

i aour :y c 	wc y : nç•j U rde r t he de p ar t men t 	c 1 	T :t .: 	i :: '1: :1 :: 

::eore 	the 	Apex 	c:.: .. t pr aying for di r::::1; i nci 	to 	c.ive 	simi lar  

:::e •1 i t 	t. :: 	them as was ex ten de d 1: C:; t h e 	casual 	labour ers c: 1 

IDePar t men t c. f P,:s t : T:e cases w: r e di spose d o f 	i n s :1 cn I I a 

~N slbms as in k . 	• i..c::r: r; c: '1 Dai ly F;E'c: Casual 	. 	r r ; : 	p • : 

he Ape x Cour t ,  a 1 1: y c ons ider i n g the e n 1; i r :- rn. t. ; o y  d :1. r c t. e Ci 	t. J: 

pepa r t ment to I 	the si m ilarb&: re 1 1 t to the cania l 	I 	r : 

IWA king unci c t he T I cc;::.m Dep. trc erit. in s i m i l a r manner. 	Fursi.ant 

;c 	the 	sai d • udc:jm€n: the 1i it; i of C::mmun i-cat: i::n 	p.:::ad 

Iis6heme known as 	 1. L.a b:::u a 5. (Sr a it of Tampc a y Stat usS 

I a i sat :1 or : Sc hEmS on 7.11.99. Jnceytha as :1 d ac: hams car t 

b:arse I :i t had b ee n qr a its d to the is.: sass 1 Tabourers au c Ii as • c or far 

si 3 St US. p W ages S I S d Da ily :5  t ES w ith refer en c e t o  

Who mi nimum of the -;r scal e etc. Tharcsa I tar 	by a I E1:tSrCsr[S.::ScI 

:1 :7, 3.., 93 caII. 1 C 1.5. : : .: ::. .L 55USd ]. fl res pe c to f the s c heme  

i n wh :1 c. h it had tEanS 1: 1 pu 1 at ri t..:. t the benefi ts o ft: hsiama 

shbu ld be co n fined to t ha casual labOU r 2 r s e nga ged during1: he 

Weriod from 31 .3. 1983 to 22.6.1988. On the cthar hanc: the casual 

:1 SLOLt rer a wor ke d  Depar t ment of Posts as on :21 :1:1 1 989  were 

Is is. c his 	for temporary Status The t :i. me 1:1 :';ed as :21 1:1 :1989 	had 

l bqpn 	IS r t her a >51:5 ndad pursuan t ..;:.  a u dciment of 	the 	rp.L: UI. am 

of the Tr :1 buns I 	clataci 13 	1 	i.? passed 	. .. 	A 	hH 

1 PUr suant t c: [: hat .judqment the Scvt of 	india 	issue d 	S l ett er  

Jdaped :1 	:1. 1 	9% con ferring the bane 	[ t. of Temporary Sta t us  t he  

casua l labourers. Th e  p resen t app li cants being 2Mp I0yeeS u nder  

I he ra I acorn Department under I he M inis t ry o f Commu nication a I S::: 

1 01!g2 d be f ore 1; he i:.: crc er na d au.t tI;::5 ..... I: lea I • • 
•,'• hc'u :1. Ci S I so be 

5 UVEFi 	551155 	bans 1 :1 is 	I n I I..............1: i cr 	t he 	caicus 1 	emp lcyaas 

sAmi tte d 	re prese ntat ion cja l:e ci 29 1 2 1 99% be F c:i r a I he C: ha :1 r man 



[r.. :? I : c::.: 	Commission,ti? I i :i but ': c: the knowledge of the • ;:::: I I 

*; •t; "iE• said representation,I ::::not disposed c 1 	 the  

Oresent a pp lication.  

O.A.299/96 is also of similar facts. The grievances Cf 

.: a A pp licants are'also 	unE 

Heard 	t:;:: 1:; •-i 	sides, 	!1y• , I 	: , 	learned 

.Ipp2aring 	on behalf : 1 the 	c :t i c 	; 	in both the .. 	 ::iiIi i t 

4hat the ñ!:C?> 	:::i.t Y U having been granted the benefit ..: f 	t; ?mp:: a r 

regularisation LC the casual labourers, should ; I ;c: be 

to the casual labourers working 1 c cm 

Department under the Same H I n :i s y WOW= further::m I 

tit1:: 	the action in not c:ji' :1 rc:i the .::?rd:?f j t.. to the ?I:.:Irit.: 	is 

i: 	'::udhiiry 	1e&rned 	didI C:. 

or respondents dccc not dispute t cc submIss .1 on c 1 Mr ha. ma . He 

;L: bm :1 s t ha ta en t irema t t a 'r I a tin 0 t .::: is he r a qu 1 a r I cc is :1. on 	c: 

h asual labourers a c:c be :i.. nq discussed I n is he MY level at New 

t>c] hI 	h::wsve r no cii cc ic. I on has ye is baa: n taken.in vi sw of 	is ha 

I am c '1 1: he c:p :1 n I on that the : esent applicants whcar 

:i. m 11 ar I y 	s :1. is us is ccl are a I cc: arc is :i is 1 ccl to qe 	is ha be rca ' :i. is 	of 	he 

SC hi:?ITiE of c sua. I I a bcr ....r arc c: qr ant: o 'f'I;empc cry Etc 'hand Regu 

a ri sat :1 ca :: 	pr spare ci by... he Dc :::s' ....: me nis of Ta Ia: cm 	'1" her cf c: cc 

	

:lr c::  c ......cc respondents t c: c:ive the similar be nc '(It: as 	has 	been 

a is en cia Ci to the c: asu 1. 1. a b c:uc r er's wc: r •:: I c under the Dcc pci' ....sine n t 	c: I 

Posts as 	per 	Pnnexurcc....2 (In 0. P 252/96 : 	 and Pnnccxurc. ...4 	(:1 "c 

Nc:. 239/36 : 	 to ti....a' ccpI :i cants r'sspccc:t: ively and t:hIs 	must: 	be 

dc:; 'cd:: 	as early as ::i:::c.s ii:: I e a ad a is any rate within a 1::a"r c: ci 	:: 'F 

I mc:nths from t:hcc: ciatc: c: 'F r'ece:i. pis ::c.:py of this or dar 

However,considuring is: ha ant: :1 a fcc: is san and c I. r c. ums t a n ccc 

'1 t: he case 1 make no order as to :: c: a. 

.............,:i:::c::c 
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LI 	 I 

Nc: :E -13/3'-8TN— Ii 
Government c: 1 1 d :j. 

Department c: f Telecommunications  

_JI 	4 	 .1.1. 

New De I hi 

D.tcId l r EJE?Ej, 

:t 1 Chief General Managers Ta ]. a c: am 	C: i r c: 
All :i 	1 Genera l Mana gers i:? I a 	h.:' nes p I) is 1; 1 c: 

I I Heads :: 	1 '::: y A dm inistrative Offices  
All the F(ic; in Is i. :?c cm 	Ci r 	1 as It) I at j 	I: a nc 
c: 	; 	iC r 	Administrative Units.  

a :1, as N I c.:n / nr an N of N sm;::c r a y a ta tus t a Casus 1 
L.abcurer.:. iarc1inq 

I 	sin c: I r a c: t a d t c: refer N ::' letter 	hi:: ::-4 I .III :[ I 	:i. N a 
ted with ].c't. ..IY 	!:: 	 Ic1.i::::1 	:t: .2:599 

Ddithe eub.e: t mant i cued 

I ...... !...... 	 S i ..... 	 s 	 . P 	. .........' 	. ! 	' ,. s 	4 is 4 . 	. 	4 4: 4 	 . ............. .. .........• ........ 
i I 	 . 	I :: 	 fl s.. 	. 5 	I 	 1 	Ll 	 .L 	.. I 	 I. I I .L 	SI I 	 .1. I 	I I 1:5, :55, 	I.......1 	\s 	y fl5, LI 	 I::, .l 	 .5 

on 	the 1: c.,:.:,  I t fl:,,fl5,:5, 	a us I a gran t of 1: em pa va :'v a tat us 	to 	1:; he 
1 La b:: ......a v. eligible as c n 1 13 99 an Ci S n:; N her 1:: CI n 	v a cu I a v :1. .... 

ian of Cas ....si t.,.aN)c:'u ... era wi h temporary a Nat us whoa are all q I 1 a 
adkon 31 3 97 Some daub t:s have been r a I sad r scar di nq date a I 
:cl fa'::t of these cisc: :isl'::'n I t:is there fc:re clarified that in case 

	

fl c an 1:: of temporary a Na tus t a t ha Casual Labau vera 	t he cr der 
: ac:! 	1 2 ,. 2 	w i :t I be a 1 fec.: I.e d w . a 1 . 1; he cia. t a cl f :i a. sue c:,1 	this 

and 	:1 n 	c: ass a 1 raci.t I a :r I cc.... t I c:In t a 	1:: he 	tampara r y 	cc Na N us 
Wadoors 	a I :i c: :1. b I a 	as c: n 	:. 3 97 , I: h I a c r c:le r 	w 111 	be 	a fl a c: ted 

. 	Is, 4.L..p. 
I 	 ILl I 	 I 	.....Is . I I LI 

(HF:r.. 13 

ASSISTANT DIRECTOR IE::i\1r;:1 c: 13TT1.i : 

I 	.. s::.:c:n:i c;cd NJn.. ::J 	:.' 	cjav.st. .1 1: i;cc,5 ()ssc:II,::la.t: 

	

1.i"5'15'
.1. 14.11 	
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CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH 

Original Application No.206 of 2000. 

Date o1 Order 	This the 13th day at June,2000. 

[ -Ionble Sri D.C.Verma, Member (Cl). 

Sri Kanai Das,Casual Worker, 
Working under SDE Microwave Project, 
(Task Force), Imphal, 
Nan ipur. 

All India Telecom Employees Union 
Line Staff and Group 'D' 
Manipur Division, 
represented by its Divisional Secretary, 
Shri N. Kulla Singh 	 . . . .Applicants 

By Advocate Mr. S. Sarma. 

-v ersus- 

I. 	The Union at India, 
Represented by the Secretary to the 
Ministry of Communication, 
New Delhi. 

2. 	The Chairman Telecom Commission, 
Sanchar Ehawan, 
New Delhi. 

The Chief General Manager, 
N.E. Telecom Circle, 
6hillong-793001. 

	

"CIA 	The Sub Divisional Engineer, 
• 	 . (Microwave Projct'),. 

t 	C 	Imphal, Telecom Division, 
Imphal ,  Manipur. 

espondenL 

Advocate Mr. A.Deo Roy, Sr.C,.G.S.0 

OR D B R (oRAL). 

D.ç.VERMA, MEMBER(Cl). 

The applicant No. I is a casual worker, working 

under SDE Microwave Proectz (Tk Pc)rre'I Tmrh1. 

Nanipur. Applicant No.2 is All India Telecom Employees 

Union, Line Statt and Group-D, Manipur Division (herein 
/ 

/ utter eterred to as Union). 

jl~

/  
/ 	 ... 	

. d 

	

K  j 	
on t 



The application is directed against the action of 

the respondents in not considering t h e case of the 

applicants for grant of temporry status and subsequent 

regularisation in the light of the scheme prepared 

puisuant to Lho lion ble Supreme (2ourt '5 J udyeitient a rid 

order, which is a scheme of 1989. The applicant No. 2 

represents 	the interests of the casual workers more 

particularly reflected in the Annexure-A to the O.A. As 

per 	the 	Annexure-A all 	the 11 	(eleven) 	persons 

mentioned therein were ingaged between Marc' 1991 and 

March 1992. All the applicants have been drawing their 

wages under ACG-17 and as per their pay-slips they are 

casual workers of the Telecom Department. The claim of 

the applicants is that similarly situated employees 

belonging to the Postal Department approached the 

Hon'ble Supreme Court for direction for regularisation 

and the Hon'ble Supreme Court directed the department 

to frame a scheme to regularise and for grant of 

• 	 ktprorI 	status 	to 	tF; 	casur! 	3 ahourers 	of 	t h e 

H 	
'trtment ot Post. Similar matter was considered in 

r e ,4 e c t 	ot 	similarly 	situated 	employees 	of 	t h e 
deoartment of Telecommuncation and similar order was H 

"4rj L 	
S passed. Even before t h i s Tribunal All India Telecom 

Employees Union, Line Staff and Group D, Nagaland 

Division filed 0.A. No. 200/2000 for similar relief and 

the Tribunal vide its order dated 8.6.2000 issued 

certain directions. 

The learned counsel for the respondents has very 

rightly agreed to consider the claim of the applicant. 

H 	
for a similar directioi1 as were given in O.A. No. 

200/2000 in respect of the applicant 	-- 

Heard learned counsel for the parties and perused 

the order dated 0.6.2000 passed in O.A. No. 200/2000. 

Accordingy is is also decided at the admission stage 

• 	 with a direction thst -  thc: 	nd.ividual nppiicsinit:s mey make 

Contd. 
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M. 
representation to the respondents giving the detail ot 

their engagement and the period of their working and 

other roleviL details required for the purpose within a 

period of one month from the date of this order. The 

respondents are 
directed to scrutinise and examine each 

individual case, with the records of the departnie and 

thereafter pass a reasoned and speaking order on 
merits 

of each case Within a period of six montls from the 
date 

of receipt of the representation The order passed o
ll  

the representation shall be communicated to 
each 

individual separately. 

5. 	
The O.A. stands disposed of as per the direcl:jo:i 

given abov. No costs. 

4. 

d/E18ER(j) 

f -,  

( 	( 	 •: 

TRUE COIP" 

R" ,)P~o o il lia 1 (4) 
• 	yQ T% 

:' 
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TO 

/ 

-3 - 	A NE )< L) RE1 

Dtd, at Imphal 

The Sub Divisional Engineer, 
(Microwave Project), Imphal, 

Sub: 	Order dt. the 13th June, 2000, 
O.A. No. 206 of 2000. 
by the Ilori'ble Tribur)a1 CAT/Gil 0  

Sir, 

With due reference and profound submission, I 
beg to state few following lineS before your honour. 

That, in the year of 

I enter the service of Telecom as casual (labour) worker 
and was performing my duties and responsibilities with due 
respect, I represented to SUE, Microwave Project, Iiiphal/ 
DE Microwave Project, Imphal for absorbtion and for 

regularisatjo as T.S.M. But it was not considered by 
the SDO./DZI Microwave Project, Imphal, 

That being aggrieved by the said action, I was 
constrained to the Honble Tribunal by way of aforesaid 
O.A. and the Hon'ble Tribunal was pleased to dispose 

of the said O.A. with direction to consider my case for 
regu1ar'isat 	(copy of the order of CAT/GH enclosed) 

In view of the said facts and circumstances, i 

priy your honour to consider my case for T0S0M./reguiarj. 
sation at the earliest 0  

With kind regards. 	
11, 

Sincerely yourá 

Enclosed:  
Casual labours, working under 
5DL Microwave Project, Imphal 

WorkIng certificate 
(Xerox copy), 
School certificate/ date of 
birth certificate 
(Xerox copy) 
CAT judgement Copy (Xerox copy) 

Copy to:- 

1, 	The Chief Utnerai Mnnger Task Force, Ouwahati- 
for kind information please, 

2 	The CGtT, HE Telecom Circle, Shillong- for kind 
information please. 

3 	The 1J E. Microwave Project, Imphnl fr information 
plertnc, 



ArVNFXD"r- 
BHARAT SANtCHAR r'T(J,M LTD.
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1 uu v L. 	L : tU a iu t.ni.p d. ,j 	) 
OFFICE OF TRE SUB DIVU;ICNiL ENC1NER 

	

07 	• 	 TLEC0t1 p[0JECT; IMP}il\JA-79 5001 

:..- 	No,DE/'Ip/INP/E-6/20Q.1 : 	 Dated at Imphal,  

- To 	 - 

1. Shri TakheJ.changhath siren sirigh 

• 	 . 	2. Shri Laishrra Santosh singh 

shr. Chingakhatrt Brajarnani Singh 

shri WaikhoLnBi.ra singh 

- 	shri Kayenpaibam E3habhi singh 

6, shri sinam'Angouba sirigh 

7. Shd. Takhelchangbarn Ntajit singh 

Sub : Disengagement of Casual labours. 

• 	 .h: 	 In pursuance of CGM Task Force, North Eastern Telecom 

• •: 	Regibri, Guwahati letter No.TF/NE/Staff-45/DR1.1/39 dt.. 27-2- 2001 

and copy endbrsed vide DE Telecom project, Iruphal letter No. 

• -li 	/Tp/I1p/E-10 dt. at Imphal. the 22.3.01, the undersi.gned has 

beeni directed to inform you that your enqagoment in the Task 

• -..Force, Impha]. Division, Manipur has been discontinued w. e. f. 

	

I 	31.3.2001. 

please acknowledge receipt of the same. 

te 

	

• 	 . 

	

/ 	 ( C.T. SINGI! .) 

• 	
. 	

7 	 Sub-Divisional Engineer 
Telecom Projct,Iniphal 

:..• Copy to :- 

1 • COM, Task Force, NE Teleco in Rcc.ji. on, 
• 	 - Guw ab ati for info rwa ti on pie a O. 

• 	 H 	2, Area Director, Tak. Force, Jorhat • 	
for information please. 

• - 	 . 	3. Divi sional Engin-aer, Telecözn P roject, I mphal 
for information please. 

• . 	 • 	
• 	( C . T. S IN GH 

• 	 . 	 • 	Sub-Divisional Engineer, 
jJ 	O. 	 Telecom Project, Irnphal 

• 	I 
- 
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iN THE CINTRAVADMINISMATIVE TRIBIThIAL 

GuwAnATI BENCh 9$2 GUWAHATI 

NO 182 OY 2001 

Shri lanai ]s 

"Ye- 

Union Of india & Others. 

"And- 

SO Matta  Of $ 

Wiiten Stateneni subnitted by tie 

respondents 

The respondents beg to submit the written statement 

as followa $ 

I • 	That with regard to pars I, the respondents beg to 

state that the Nov 'b le CAT/GE order dated 13.06 .2000 sCrutiny 

of the records of the casual labourers was doe by a committee. 

As per the committee repart enclosed herewith, 3(tbr.e) 

Ca stial labour era were found eligib ].e for con ferment of 

Temporaz'y Status . 

They are $ 

8IariiCanais 

Shri Prakash lapoor. 

,r i N • Bahadur Siigh. 

7(seven) casual labourers are found not eligible for confer 

merit of te*pOraZ7 status. 
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They are * 

1. Sbri 2. Biren Siugli 

20 Sbri L. Sentosh Siugh 

30 Shri C. Broomoj Siugh 

 

 Shri Bhabi Siugh 

 Sen S. Angouba Slngk 

 SeniNatajit Siugh. 

These Ineligible casual labourers are disengaged on 11,445.2001 

as per guideLines of DOT. 

The process of scrutiny or verification of records 

of the casual labourer 8 were done as per guodellnes of DOT. 

Ref. Letter no. 269'-10/8'-.9JN dated 7.11989. 

Letter no. 2694/93'-STN'-I1 dated 17.12.93. 

Letter no. 2694/93'-STN'-II dated 12.2.99. 

Letter no. 269'-1 3/95u'0'-II dated 2.7.99. 

That with regard to pare 2, the respondents 

beg to atati offer no coanents. 

That with regard to pax'a 3, 4 *2 and 4.2, the 
these 

respondents beg to state that iki paras are agreed. 

4' 	 Thai with regard to pars 4,3, the respondents 

beg to state that the Casual Labourers were engaged In 1995 

Onwards. 7(ae'ven) casual labourers who were Ineligible for 

con iraent of teaporary Status are not In the job nOw. They 

have been disengaged. Therefore, paynent of the Salary in 

ACG-17 does not aries. 
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5 , 	That with regard to para 4.4, the respondents beg 

to effr no O011Lent8. 

That with regard to pars that 4.59 the respondente 

beg to state that three caaual labourers are eligible and 

rest are not eligible as per DOT norna. Ref. Annexure II. 

That with regard to para 4.6, the respondents beg 

to state that the question does not arise. 

That with regard to paras 4.79 4.8 and 4.99 the 

rospoidenta beg to state that they are engaged in 1995 onwards. 

That with regard to para 4.10 and 4.11, the respon 

dents beg to state the question does not aria.. 

100 	Thai with regard to para 4.12, the respondents beg 

to state that the question does not arise • As if organ isat ion 

is having a separate sanctioned post. 

110 	That with regard to paa 4.13, the respondents 

beg to state that the Departneni processed the case as per 

DOT nor*a and Task Porce is having a separate sanctioned of post. 

That with regard to para 4.14 and 405, the respon 

dents beg to state that the Departnerti acts as per DOT guidelinea 

That with regard to paras 4.16 to 4.25,  the respondents 

beg to state that the reply has been given in pars 1 of this 

gritten stateaient. 

10 	That with regard to pars 4.26, the respondents 

beg to state that the question does not arise. 

15. 	That with regard to para 5.1 9  the respondents beg 

to state that the disengagenent has been done as per DOT 

guidelines. 
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That with regard to para 5.2, the respondents 

beg to state that the processed the case as pr DOT guidel1e3. 

17. 	That with regard to para 5.3, the respondents 
beg to offer no cotnents. 

16. 	That with regard to paras 54 to 5.8 and 6, 

the respondents beg to state that the question does not 

arise. 

19. 	That with regard to para 7, the reaponents beg 

to state that the applicants tiled Court case 0 .A. o. 206/2000 

and case was dispos on 13.06.2000. 3(Three) Casual labourers 

were found eligible for confernent of T4 as per Non 'ble Court 

Judgeerit and 7(seven) Casual labourers were found ineligible 

as per DOT nora. The sane applicants filed Court case again 

O.k. No.182/2001. 

Therefore, the declaration of not filing Court Oase. 

Writ Petition or suit regarding the grievances in respect of 

these applicants is totally false. 

20. 	That with regard to parse 8.1 to 8.5 and 9 1, the 

respondents beg to offer no ooament. 

It is pertinent to viention here that the Han 'ble 

Pr ibiin a 1 pa s sad the order on 16.5.2001 directing the re epon dents 

to allow the applicants to continue as casual labourers by 

suspending the impugned order dated 11.592001, but the respon-

dents already disengaged the applicants before passing the 

order dated 164.2001. So the interim order dated 16.5.2001, 

passed by the Hon'ble Tribunal could not be given effect.. 

Verification. 
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betng authorised do hereby verify and 
this 

declare that the statements made of Us written statement 

are true to my Iowledge, Information and believe and I 

• have not suppressed any material fact. 

And I sign this verification on this 	th 

day of September'2001 at Guahati. 

m6olarant. 
Divisona1 Fi,eer (Ett.)/VO 
brt arb:t I;n Ii. 	d 

We  
Cu\\.htj78 1003 


